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CJ>EN cot.RT 

CENTRAL Allv\INISTRAT IVE TRIBlNAL 

ALlAHABAD B ENGH 

ALLAHABAD 

Allahabad this the 18th day of Jmly 2000 . 

CR IGINAL APPLICATIGJ N<D. lQ:)7 of 199(· . • 

CORAM :- Hon'ble Mr . Justice R.R.K.Trivedi, Vice 01airman 
Hon'ble Mr. s . Dayal.Member (A). 

Pr amod Kunar ~ingh S/O· U::iai Bhan Singh 

r/o 227-A Rly. Stadi um Colony, Gorakhpur 

at present working as DSK-II, Gorakhpur 

Depot , N.c .Rly, Gorakhpur . 
• 

• ••••••••••• Applicant. 

Counsel for t oe applicant : Shr i V . K .Burm on • 

VERSUS 

1. U-nion of India through Gene ral lv\a ngaer , 

North ta stern Rly • • Gora khpur . 

2. Controller of Stores , N . E .Rly ., Gora khpur . 

3. Deputy Controller of Stores , Gor akhpur Depot, 

North Ea stern Rl y • , Gora khpur • 

• • • • • • • • • • • • • . • • Respondents . 

Counsel for the r espondents : Shri A.K.Gaur • 

• • • • • • Contd •••••• 
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ORDER 

(By Hon . Mr. Justice R.R.K .Trivedi, Vice Cha irrpan • ') 

This appl i cation under section 19 of the 

Administrative Tribunal Act 1985, has been filed by the 

applicant Sri Pramod Kunar Singh, challenging order 

dated 16-9-1997 Annexure A- 9 of the application . 

2. The facts giving rise to the app l ication are that 

applicant wa s transf erred from Gonda to Gorakhpur in June 

1996. He made application on 19 June 1996, for permission 

that he may be allowed to share Ra ilvi1ay quarter No. 

227 /A Type III , Railway Stadium Col ony, Gora khpur , with 

Shri J.B .Singh (Brother in law of the appl icant) , the allotte 

of the quart~r. By order dated 4th July 1997 the Store / 

Controller grantee 

the accommoda tion. 

,/ _, 
permis sion to the applicant for sharing 

~ ~ 
He also directedlijlat the house r ent allo-

wances shall be deducted ; rom the salary of the appl icant 

and Shri J.B.Singh. By order dated 16- 9-1997 Anne xure 

A- 8 , however, the aforesaid order dated 4th Jul y 1997 

was cancelle d and app licant wa s directed to vacate the 

possession of the accommoda tion immediately, aggrieved 

by the aforesaid order this application has been fil ed. 

3. We have heard Shr i V.K.Burman, for the applicant . 

and Shri A.K.Gaur, l earne d counsel for the opposite party. 

Shri Burman has subm i tted that order dated....-'ttv-1 6- 9-1997, 

is arbitrary and ille ga l and ha s been passed in utter 

violation of the aPrinciples of Natural Justice, as no 

opportunity of hearing was afforded to the ar plicant . 

He has also submitted that the sharing of the accommodation 

~ith his close re lation was fully justified and the Rail way 

Authorities authoris t? d him, in terms of the rule s of 
. 

allotments . 
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Shri A. K.Gaur, on the other hand submitted that 

the ap~licant was residing in anauthorised manner with 

his brother in law Shri J.B.Slngh allotee of the quarter 
-I' .;).. .......... .,. 

and was a l so re~ising house rent allowances. It has 

also been submitted that the authoritie s on being 

~~~~~ h_, J. • 
af'pre,21t!l of true f acts conce l!ed t 4 permission f or 

sharing the quarter. It has a lso been submitted that 

Shri J.8 .Singh(the allottee of the quarter) has already 

~ "" ' been transferred and applicant ha s not locus standt; 

maintain this application . 

5. we have carefully considered the submissions of 

the learned coun se l for the parties. We find substance in 
.; J. 

the submission made by .Jhri Burmon that order dated 

16-9~1997 has been passed without affording any opportunit 

of hearing to the applicant. It cannot be doubted that th 

order entails serious civil consequence s aga inst the 

ap~ licant. Shri Burman also a ubmitted that condition 

was provided in the order that house rent allowances 

shall be deducted from the sa l ary. Thus, the Railways 

authority ought to have afforded opportunity of hearing 

to the appli cant before he was deprived of the benef lts 

under the earlier order. The impLinged order 16-9-1997 

cannot be sustained . Howeve , before parting with the 

ca se we ma ke it clear that men:tl.y on basis of this sharing 

applicant will not have any right in the quarter to retain 

its possession if a llotee of the quarter, Shri J.B.Singh 

has been transferred. We also make it clear that the 

"' house r ent allowa nces if v.. 
ha~e. not been deducted from 
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salary of the ap~. li cant, it shall be open to the authorities 

~~realise it fr om the applicant, interms of the order 

doted 4th July 1997 . Application is allowed the order 

dated l~-9-1997 is quashed. 

There will be no order as to «osts. 

Member {A) Vice Chairman 

/Madhu/ 
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